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L CONSTITUTION (SIXTY-SECOND
AMENDMENT) BILL, 1988,

II. REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL, 1988—
Contd. -
SHRI A. G. KULKARNI (Maha-

rashtra): Madam Deputy Chairman, 1

am greatful to you for calling me to

participate in the debate op this his-
toric Bill which has beep brought in
the House.

Madam Deputy Chairman, I am also
happy that the Congress Party which
hag in its manifesto talked of many
issues like the Anti-defection Bill, the
electoral reforms has brought this
Bill before the House for considera-
tion. Ang many questions were
raised in this Houge by the Congress
Members and the Opposition Members
that this type of a Bill should be
brought before this House. Has the
Guard been changed or not?

|The Vice-Chairman (Shri Jagesh
Desai) in the Chair] )

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Yes. It ig just a
consultation.

SHRI A. G. KULKARNI: So, Mr.
Vice-Chairman, Sir, 1 am all along
mentioning that lowering of the age
and bringing in the youth to the
legislative process is in the right direc-
tion. Sir, why I am very much in-
terested in this Bill ig that the youth
of this country are under a great
stress. I am aware that they are
under a strain. Unemployment is
there. poverty is there and many other
constraints are there. But. Sir what
I feel ig that if they are brought into
the mainstream of legislative discus-
sion, debate, voting. etc., perhaps,
they will understand the gigantie
problems which this country is facing.
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Mr. Vice-Chairman Sir, I am also
happy that the Prime Minister when
intervening ip the debate as well as in
Lok Sabha had taken great paing to
emphasise the importance of debate
with al] those concerned regarding
these electoral reforms. Sir, I am also
very much enamoured of certain pro-
visions in thig Bill. Apar{ from lo-
wering the voting age, there are other
features which alsg require considera-
lion by all the political parties. This
is not the responsibility of either the
Congress Party or the Opposition
Parties alone. It is the responsibility
of all the political parties. It was a
demand put forwarq by all of them
ip their own interest and in the inte-
rests of democracy, demand for
such type of changes that these re-
forms are taking place in the electoral
sysfem.

L,

Mr. Vice-Chairman, Sir, I am not
going to take much time. These
Bills were discussed on the 16th on
which day I am not present. But I
am mentioning very briefly certain
points, which I am consciously feeling
that they should be debated and that
is why, Sir, with the permission of
my Minister of Parliamentary Affairs,
I am taking part in this debate.

an e

'

Mr. Vice-Chairman, Sir, there were
many objections and many issues
raised during the course of the debate
in the Lok Sabha and in this House
on the 16th. These Bills have also
been discussed on a wide spectrum
in the country and the media has also
taken note of them and the legal ex-
perts, sociologists and economists have
also written oy them. What I feel
is that there are certain issues
on which the ruling party and the
opposition parties thave nobt agreed
and they must have misunderstood the
issues which this party had brought
forth. There are three. or four
issuegs which attact attention. Out
of them one is regarding broadening
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[Shri A. G. Kulkarni]

tte Eiection Commission. Our party
has appointed a cel] or a core group.
lt was also discusseg in the AICC.
‘Ihere also it was said ttat it should
Pe broadened. The Government in
its own wisdom, I think want to assess
the past experience and also gain some
more experience and then within a
yeéar or two or three years consider
the question of broadening of the
Commission and also whetper it can
be given another status etc.

Then, Sir, I feel that the issue of the
State officerg being under the control
of the Election Commission during
elections 1ig the right thing. Why
the Opposition politica] parties are op-
posing, I do not understand, because
unless there 1s coordination, things will
not move on smoothly. Suppose they
continue to be under the State autho-
rity, as they are now, the difficulty
arises when decisiong are io be given
in the matter of say rigging, or misus-
ing the electronic machines, or booth
capturing, and such other things. All
these things require a decision, a co-
ordinated decision. For these reasons
I do support the views expressed by
the Government that State officers
should be under the control of the
Election Commission. Many Opposi-
tion parties, not opposition parties
only, but many political parties have
guggested that this would amount to
the weakening of the State authority.
But T do feel that unless the Election
Commission itself is  strengthened,
these things cannot follow. 1 do not
deny that there is no necessity for it.
1 personally do not deny. 1 think
all these things are necessary. This
#s the fortyfirst year of freedom.
ATl these ‘things come up and they
will be discussed and in due course
the Government may come up with
their experience ang tell us what best
can be done. About the Doordarshan
and the ATR, there ig this oft-repeat-
ed demang and everytime the Minis-
ter of Information and Broadcasting
has given statistics which show that
opportunltieg have been given to the
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opposition politica]l parties alofg with
the Congress party. Position of the
Prime Minister is on a different pedes-
tal because he as the head of the
Government hag to portray certain
views and therefore this should not
be looked at from a narrow angle.

There are two or three points more.

THE VICE-CHAIRMAN (SHR1
JAGESH DESAI): Three minutes.

SHRI A. G. KULKARNI; No, 1
said, three points. It may take ten
minutes, Don’t fight with me,

One point is about the definition of
the political party, the statutory de-
finition. I feel very much disturbed
that after 40 years, a person like me
who is in the politica] life for the
last 45 years, should feel so much
frustrated. In the Gandhi-Nehry era,
Pandit Nehru and Gandhiji had as-
serteq that the coountry is one; there
should be no political party based on
religion. But now what do we
find? I am so much concerned about
this  particular point of what s
known as ekatmakta. This iz the
basic point which, after 40 years, is
raising its head. Mr. Vice-Chair-
man, there are different types ot
religious innovations, religious intru-
siong into the political system in
different States. I come from Maha-
rashtra and I am very much concern-
ed with communal organisations, like
the Shiv Sena which says: ‘Garv se
kaho hum Hindu hain’ I am asha-
meq at it. They should say: ‘Gary
se kahp hum Bhartiyg hain’? I am
ashameqg that 5 cauvinist rank com-
munalist party with its cross method
of stick, is threatening the fabric of
the integration of thig country, and
I woulg like to know from the Minis-
ter whether there is any provision
in the definition to curb it. I cannot
say gorv se hum Hindu hain; 1
will say hum Bhartiyg hain. I am
an Indian and wil] die and
Indian ang will be Indian for all
{imes to come, not as Hindu.
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Then thig chauvinist organisation
says that saffron flag will be flown on
Maharashtra Assembly. Why a sof-
fron flag? 1 do not understangd it.
India hag got one flag and that will
be there whatever government comes
to power. Because there cannot be
a parochial attitude in these matters.
I would like to know if the Govern-
ment will have strong political teeth
in dealing with such affronts to our
Const.tufion. Why do I say this? Mr.
Vice-Chairman, I am a Lttle older
than you, I have been in politics
for more than forty years. Why did
I come to politics? Why dig I fight?
What was the reasons? What
was the motive? My motive was not
to become a Minister here or a Minis-
ter there. My motive was that
India should be free. For this pur-
pose, I would appeal o all the
political parties. It is a matter of
shame—] do not know the feelings of
my friend, the General—that Mr.
Barnala was tied to 5 pole gnd given
the job of polishing the shoes.

SHRI DHARANIDHAR BASUMA-
TARI (Assam): In the name of reli-
gion,

SHRI A. G. KULKARNI: What
ig it if not religious fanatacism? Are
you prepared to include this in the
Bil] for the purpose of disqualification?
Of course, Mr. Barnala is a gentle-
man. He might have done this to
obey his Gurus or whatever it is.
But religious fanaticism and politics
cannot be mixed. If religion is al-
lowed to have its sway over politics,
democracy  will be in danger. A
united India which is the result of the
efforts of Panltt TJawaharlal Nehru
and Gandhiji ig threateneq by such
religioug fanatics whether they are
the Shiva Sena people in Maharashtra
or in Punjab. Of course, ] appreciate
the contribution of the left parties
in this regard. They have denoun-
ced such religious fanaticism and the
intrusion of religion in politics, whet-
Her it is by the Shiva Sena in Maha-
Tashtra or Punjab or by the other
Senas wiileh are growing.
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I welcome the provision which pro-
vides for disqualification of those whu-
are convicted in respect of offencey’
relating to foreign exchange and other
antisocial gets. Mr. Vice-Chairman,
I am not only frustrated but am
also ashmed of myself and my coun-
try that such religlous fanaticism is
taking root, But along with it, an-
other danger zone, another req light,
is the influence of money in elections.
1 am very much disturbed about the
influence of money in elections. No
body can take solace. I can quote
extensively in regard to other political
parties ag tp how black money takes
precedence in elections. They need
not show their finger at the ruling
party. I can show mine, not one but
ten fingers, at the other parties.

sadt WET TG (HArw w1W) 5
g d mrasr fqmm & o) g #
grwr Iufear grdr § | wiw AR ar
g & &)

THE VICE-CHAIRMAN  (SHRI
JAGESH DESAI); Keep it for some
other occasion. ,,

. A vig
SHRI A. G. KULKARNL I have
got ten fingers. Out of them, one

will be at Rama Rao., Do not worry
about that,

1 P
-~ ! -

SHRIMATI RENUKA CHOWD-
HURY: You show all the tep fingers

at Rama Rao g gl qeg 777 §
ar g4 A few adr 1

SHR1 B. SATYANARAYAN RED-
DY (Andhra Pradesh): Mr, Kulkarni,
why do you have a closed mind? At
this age, kindly be impartial and do
not be like any other Member.

SHRI A. K. KULKARNI: Mr.
Reddy, you are my old colleague.
These are

Pa‘rliamentaty repartses.
Do not go to that extent. When a
fair lady, when a beautiful lady,
makes some comments, I must also

encourage her to make more com-
ments, T
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THE VICE-CHAIRMAN (SHR1
JAGESH DESAI): Do not make many
comments now.

(Interruptions)

SHRI A. G. KULKARNI: I am old
by age but fresh at heart.

(Interruptions)

SHRI GHULAM RASOOL MATTO
(Jammu ang Kashmir). Therefore, you
welcome such repartees?

(Interruptions)

SHRI A. G. KULKARNI; Sir, my
time is being wasted (Interruptions)

I was op the point of influence of
money in elections.  Every party in-
dulges in this. I do not want to
name any party.

THE VICE-CHAIRMAN (SHRIL
JAGESH DESAI): Do not do it now,
not necessary.

SHRI A. G. KULKARNTI: Influence
of money in political circles, in poli-
tical parties is tremendous. I can
quote extensively from various indus-
tria] houses. (Interruptions). You
are laughing,. That means you
are also sharing my views. Sir, this
influence of money is playing havoc
with our democracy. Another havoc
is being created—with due respect to
all leaders—by these actors and actr-
esses. What role have they to play?
We fought the Britishers. Where
were those actors and actresses? Ral
Sahibs and Rai Bahadurg were there.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Prithvi Raj Ka-
poor and others were there, they
also fought.

SHRI A. G. KULKARNI: So, I say
that the influence of money has to be
dealt with the strongest possible me-
thods by the Government, whichever
maybe the Government. Today per-
haps the opposition parties are think-
ing that the Congress Party is ruling
and, therefore, they have better op-
portunities, but there are many op-
position party Governments in States
also, like in Karnataka, West Bengal,
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Kerala, Andhra. They have their
own skeletons in the cupboard. I can
quote various instances against Chan-
dan Basu.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Not now. Keep
them for future.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tamil Nadu):
Keep them in your own compartment.

SHRI A. G. KULKARNI; Even
my Karnataka friend Hegde I am not
mentioning, jt is no use mentioning,
what is the use of mentioning? This
arrack business, this business and
that business, what is the use ? .

So, I want to emphasize that influ-

ence of money will only give winning
satisfaction, it will not strengthen de-
mocracy. The nexug between politi-
cian and money bag has to be broken.
Influence of money has to be driven
out of the country. Otherwise, there
is no hope for our country.

So, in case of religious parties I
have already said that Manu Smritis
have no role to paly in this country.
It is Baba Ambedkar’'s smriti which
hag a role. The Government has to
make efforts to remove social evils,
remove poverty. These are more im-~
portant. Lastly, I say that the points
like influence of money, religious pa-
rties, fanatism have to be taken up
seriously. When we think of money
matters. .. (Interruptions) . Ram Aw-
adhesji, allow me to speak. Now I
want 10 make my last point. Re-
cently, Mr. Sathe, the Union Minister,
made a speech in Nagpur where he
said that the level of discussion in le-
gislatures is going down. Mr. Sathe
alone knows how it is going down, I
do not know, T can only read in the
newspapers. So, when we are discus-
sing electoral rolls, all such problems.
whether they are religious prob-
lems, black money problems. This
has to be taken care of and for
that purpose, unless the Government
takes cognizance of defining “poutical
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party” properly, this isssue cannot he
settled,

Mr. Vice-Chairman, our efforts of
45 years are bearing fruits, though
slowly. Out friends might say that
it is a political issue. But to me, to
our party, it #® an issue of builaing
the nation and for that purpose 1t
requireg a political wil]l and desire to
ruthlessly put own these commuunal
partieg and the influence of black
money on the elections. Thank you,
Sir.

SHRI LAL K, ADVANI (Madhya
Pradesh): Mr. Vice-Chairman, Sjr, I
rise to support the Constitution
(Sixty-second Amendment) Bill, 1988,
and to express, at the same time, my
utter disappointment with the Repn-
resentation of the People (Amend-
ment) Bill, 1988,

I recall that in January 1985, 1the
Prime Minister hag inviteq repres-
entatives of various political parties
one by one, just to discuss with him
the important issues that, he felt, con-
fronted the nation. In that first meet-
ing I had with him, he had mentjoned
Punjab, he had mentioneg Assam and
he had mentioned Centre-State reia-
tiong as the three important issues on
which he would like to have my
party’s opinion. During that talk I re-
member T mentjoned to him one sub-
ject that had long been agitating my
mind and he wag kind enough to listen
to my views opn electoral reforms. I
emphasiseq that it hag been my convi-
ction ever since I have been in politics
that if democracy is to succeed, we
should try to make the electoral sys-
tem as clean as possible, T am fully
aware that laws by themselves are
no solutions.

Before I come to the Bill itself, 1
woulq say that on that day, his res-
ponse raised high hopes in me. Fur-
thermore, when ten days later the
Presldent’s Addresg was made to Par.
liament in which it was categeorically
gtateq that the Government waz com-
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mitted to a clean polity and theTefure
1t would soon initiate discussions with
the Opposition on the issug of electo-
ral reforms, I felt very happy, very
glad, very elated. So when two or
three months back, 1t was once agam
announceq that a bill is coming,
though I had expected it during the
last four years, these hopes were re-
vived, From the publicity that prece-
ded it, with the AICC undertaking so
many eXercises at varioug levels and
workshops being organiseq and all
that, I though it would really some-
thing. But here I find a Represeuta-
tion of the People (Amendment) Bill,
which, to use a t:ite phrase, is a
mountain in labour producing a

mouse, What can I say about it ex-
cept to express my sore disapoint-
ment 1 would not like to make any

comment just to score some deliating
point. Sir, it may not be possible for
me to do justice to thig subject in the
short time that is due to me on the
strength of my party and 1 would
seek your indulgence and the indul-
gence of the House to allow me some
more time,

I would briefly narrate the histury
of this issue of poll reform. It was in
1969 that my senior colleague, Shri
Atal Bihari Vajpayee, first raised this
issue in the Lok Sabha and suggested
that just ag in Britain there is, after
every Genera] Election, 5 Speaxer’s
Conference—and that Speaker’s Con-
ference is not the Speakers’ Con‘er-
ence of the king that we have in India
where all the Presiding Officers as-
semble—but is a conference of all
parties presided over by the Speaker,
angd in which, on the basis of the ex-
perience of the last elections, electoral
reform is considered. This issue of
electoral reform is thug periodically
considered in Britain, So, he suggested
why could we not have a similar, insti-
tutionalize arrangement ip India also,
where a Speaker’s Conference could
consider electoral reform after every
election. The then Law Minjster,
Mr. P. Govinda Menon, responded im-
mediately and positively to the sug-
gestion., .
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SHRI DHARANIDHAR BASUMA.-
TARI: He was the best Law Mins-
ter.

: 1

SHRI LAL K, ADVANI. Mr. Go-
vindg Menon said that he would wel-
come such a move, angd it the Speaker
was willlng to associate himseli, he
would very much like jt. But he fully
appreciated the necd for examinng
the problem of electoral reform, Lhis
happened m 1969, In 1970, Parha-
ment set up g Joint Parliamentary
Commitiee on amendments to elecuon
aw. In 1970 I had the privilege of
being elected to this House. Since
then I have been a Member of this
House and, for all these 19 years, if
any one subject hag been foremost 01
my mind and on which I have been
rzising questions, raising discussios,
pressing points, whether it is in this
House or in a Committee—] was for
quite some time a Member of the
Consultative Commitee for Law—it
is electoral reform. This joint Com-
mittee was formed. My senior coi-
league, Mr, Vajpayee and I, both of
us, served on this Committee. Bui,
as everyone knows, in December 1970
the House was dissolved and so with
that the life of this Committes also
came to an end. In 1971, a new Lok
Sabha came. Mr. Vajpayee raised the
issue once again and once again a
Joint Cemmittee was formed, in 1971
At that time the Law Minister was Mr.
Mr. Gokhale, Under the Chairmanship
of Mr. Jagannath Rao, this Committee
did expeditious work and by 1972,
within one or 1/1-2 years, it submiit-
ted g report—a gooq report, I would
say. I have it with me. It is a report
in twe parts, and that report hag been
with the Geovernment since that time.
since 1972. One of the important re-
commendations of that Committe. was
that voting age be lowered from 21t
years to 18 years. 'That was in 1972,
And, in 1988 when anyone says, “We
are going to lower the voting age”
and on that account tries to project
to the people ag if an earth-shaking
aj nouncement has been made, T am
amazed, There is nothing surprising
alout it, though I have always r2gar-

ded ag anomalous, as an inherent
contradiction, m the situation that a
young man of 18 years shoulq Le
thought mature enough to sign a valid
contract, to join the Army, to sell
ang buy property.....

i

L J
SHRI A. G. KULKARNI; But a
good thing has happened.
/
SHRI LAL K, ADVANI; Yes, he
is not allowed tp marry—I know that.
But that is not on grounds of maturity

{
SHRI KAMAL MORARKA (Raja-
sthan): Marriage s always....

... (Interruptions)...

- '

SHRI LAL K. ADVANL Mr. Vice-
Chairman, so, thig was long over-due,
£ it has come 16 years late, even
then, belatedly though it be g5 I said
at the outset, I support the measure
unreservedly, But, on the other re.
commendations there is no attempl
even to tackle them, even to deal
with them, Now, I em sure that in
this House also replies would be
given tq Mr. Gurupadasamy, replies
would be given to Upendraji, replies
would be given to Advani. But my
humble submission to the Governiment
here is, let him reoly to the Joint
Committee, let him comment on the
Joint Committee’s recommendatinms,
et him comment on the recommenda.
tions made by the Election Comnis-
sion. I wag literally taken aback....

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI); Then, oth:s
would sa, we have not been replied.
That difficulty also we face,

SHRI LAI, K. ADVANI: I am not
saying that our points should not be
covered. Suppose, for instance,
someone from among the Opposition
parties says that a multi-member Com-
mission is mnecessary because w8
cannot trust one man. Suppose. You
pick up on that and say that a multi-
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member Commission is being deman-
ded because you do nct trust the Elcc.
tion Commission, So, you pick up
on just one sfray comment and ans-
wer that, Therefore, when the Prime
Minister said that, T hag to stand up
and iwntervene at that very point and
affirm that when T demand a multi-
member Commission, my premise, my
starting point i not that I d, not
trust one man, but my logic is differ-
ent, Here is the Joint Committes
Report which spells cut the rationale
for a multi-member Commission.
Mind you, in 1972 or 1971 there was
no kind of distrust in the Xlection
Commission or in the Chief Election
Commissioner at that time. The Joint
Committee says.

“The immensity of the task of the
Election Commission and the cori-
plexities of the duties it i called
upon to discharge are too obvious
and do not require any elaboraticn,
It is too great a burden for a single
persan to exercise supervision, di.
rection and control over elections
effectively, and consequently he is
likely to be exposed and vulnerable
tg charges of arbitrarinesg and paz-
tiality, The Committee, therefnre,
recommends that the Election Com.
mission should be a multi-memb::
body as envisaged in article 324(2)
of the Constitution.”

Thig is the rationale which has been
given—it is in order to ensure that the
Chief Election Comissioner doeg not
pecome vulnerable to charges of avbi-

trariness. As it happeng today, 1
think, the Prime Minister said or
someone else from the other

side said, “After all we do not agre~
with the decisions of the Elertjon
Commissioner. Sometimes you don't
agree, sometimeg we don’t agree.”

SHRI SATYA PRAKASH MALA.

VIYA (Uttar Praesh): Yes, the
Prime Minister said it.
‘SHRI LAL X, ADVANI: Bu

when it ig one man, then, such charges

become more likely, If it is a body,

then, we are saving that particular

‘institution from these charges. So, 1
tr - ' .

l
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would like the Government to ansva,
this. I was surprise to hear this kiud
of argument, particularly against the
background of the fact that the AICC
itself hagd demanded a multi-membesr
Commjssion. Wag the AICC charging
the present Election Commission or
the Chief Election Commissioner ot
being partisan? Was it distrusting
him? But thig was the argument that
was given from that side. Therefore,
I point out that on some of the thing,
there has been a broad consensug all
along, )

I am gware that the Election Com-
mission has not been always happy
with this, the Electioy Commission it-
self hag been resistant, But mind
you, the Joint Commijttee on this par-
ticulay recommendation, was unanj-
mous, The Y.aw Minister, WMr.
Gokhale was also there. On some
cases, for instance. lowering of the
voting age, the Joint Committee was
not unanimous. It was by a majority
vote that it decided that the voting
age be lowered, and the Government
put it on record, “Wa have not taken
a decision in thig regard.” Thig is
also on record in the Commitee’s re-
port that the Government had not
committed itself to lJowering the voting
age. But on the question of multi-
member Commission the committee
Was unanimous.

I would not deal with the other re-
commendations. But I do feel, as
Kulkarniji, the last gpeaker, just noer
was saying, that this problem of
black money has to be tackled. “This
problem js not a problem for which
you can point your accusing finger
only at the ruling party and I can
point out my accusing finger only
at the Opposition parties,” he said. T
think he is perfectly right. I would
not deny anything. T would say that
today the money-bags seek to control
Indian politics through the election
funds that they give. This is 5 vicioug
circle. These election funds that are
contributeq are essentially in the
nature of black money, They pnllute
the polity and in turn they generale
more black money ard so pollute the
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€conomy, Now, I have been trying to
listen to every single speech that has
been made from the Congress side
and which concentrates on telling me
the loopholes in my suggestion for
public funding. No scheme ig without
loopholes, There ere loopholes in
every scheme. But my basic question
to the Government is, does it recog-
nise that the role of money power
has been growing over a period of
time and graudally it has been cor-
Toding the polity. It has become a
problem, Does Government recognise
that? There was a time after 197!
when the Election Commissioner, Mr.
Sen Verma, gave a report in which
he said that money power ic no
problem. Hep saig that. In the E'ec-

tion Commission’s report it was said.

that it is no problem: it is being ex.
aggerated. He said that over a period
of time the number of election peti-
tions on grounds of corruption have
been going dowpn and therefore, obh-
viously corruption has been dec—eas-
ing. That was his view. Subsequent.
Election Commissiong have pot taken
that view at all. In fact, I remember
in 1984, participating in a Seminar
organjsed by the Institute of Consti-
tutional and Parliamentary Studics
here in which the keynote address
was delivered by the then Chief
Election Commissioner, Mr. R. K
Trivedi, he spoke about money puwer
and said—I regard this as a warning,
a warning to the whole mnation a
warning to the Government, a warn-
ing to all political parties—that “poli-
tica] corruption woulgy continue to
grow in geometric progression unless
draconian steps are taken tg eliminate
chances of indiscriminate spending of
huge amounts on =lections and thus
remove dependence on money power.”
Now, you may reject our propural
which we have given unitedly. At
the conference that wag convened by
Shri N. T. Rama Fao, in which all
political partieg except the Congress
participated and in which al] of us
were agreed that public funding must
be accepted in principle, you reject
it, but then you come out with youy
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own proposals, with your own solution
saying that you propose to tackle
money power this way. Otherwise 1
have a feeling that you are making
the people reconcile with corruption.
As Mr. Bhandare was saying the
other day.

“HR AT G, JHY O Agy grmy”

After all, even if you bring in pub-
lic funding, he said, all that it would
mean js that it would increase the
cost of elections. It may not decrease
the cost of elections ang corruption
wil] grow, Sijr, I think this cynicism
ig very dangerous for democracy as
this cynicism strengthens the view-
point of some of my colleagueg on
this side, who holg that in Parlia-
mentary democracy money will con-
tinue to play a role; you cannot re-
move it unless you discarq the whole
system and you replace thig ‘bour-
geois democracy’ by some kind of
‘people’s democracy’ There is going
to be ng solution, This syniclsm
which wag voiced by many on the
treasury benches woulg strengthen
this view. I have been a student of
electoral reforms history in Britaln.
I must say that I am all praisa for
the manner in which they have gone
about it. We need not ape them, we
need not follow them. Even they
don’t have public funding till today.
But there wag a time in the 18th and
19th century when British elect'ons
were hundred times more corrupt,
more costly than anything that we
have in India today. They were ab-
solutely corrunt.  Compared to those
elections in Britain in the 18th cen-
utry, perhaps I would say our elec-
tiong are ag pure as Ganga jal. Ab-
solutely, pure I have with me here
a very interesting anecdote which I
read when T was 5 Minister. A BBC
series was published on how the
House of Commons works., In that
<eries thev gave descrintion of the
18th centuarv House of Commons.
Some constituents wrote to a Member
of the House of Commons saying that
a oparticular excise proposal must be
oppased. A written letter wag sent to
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the constituents, I read the letter it
may be of interest to some. The M.P.
replied “I have received your letter
about the excise, and I am surpriged
at your insolence in writing to me at
all. You know and I know that 1
bought this constituency. You know
and 1 know that I am now determined
to sell this constituency, And you
know what you think I do not know
that you are now looking for another
buyer; and I know what you certainly
do not know that T have found another
constituency to buy.” This is on
record. This is 3 BBC series which I
read at length, Not only that put I
have seen a publication of the House
of Commons which says tha; buying
and selling was the common practice
in the 18th century, constituencies
were literally  auctioned, publicly
auctioned. Sometimes.. .

SHRI M. S, GURUPADASWAMY
(Karnataka): There were days of
pocket boroughs, -

SHRI LAL. K., ADVANI; Yes,
Pocket Boroughs and all that. There
were cases where the person who con
trolled a constituency. He would say
that “I have decided nojy to sell it
outright for four years. 1 am going
to lease it out on an annual basis.”
This was the state of affairs in the 18th
century in Britain in so far as electora)
purity is concerned and from that peint
to this  point, it is  incredible
really that since 1926 perhaps, till
this day, for more than 60 years, there
has not been a single election petition
in Britain on grounds of corruption.
No one complained abou; it. No one
talks about money power. How has
the sea-change come about? This sea-
change has come about, first of all
because there was no such cynicism of
the kind that we see here This cyni-
cism ig on both sides, I know that. We
mav talk ahout public funding but
private’y some of us say.

grn §% A W, Ted Fw oEnar
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1 regard thig cynicism as dangerous to
democracy. I believe that public
funding can be accepted in principle.
I dp not know if the Law Minister has
gone through the Joint Committee
report. I; was not a unanimous view.
But the Joint Committee discussed the
question of ceiling on  election
expenses. After discussing the ques-
tion of ceiling on election expenses,
this is what the Joiny Committee
observed.

“The mounting election exbenses
incurred by the candidates and the
political parties during the lasy four
General Elections and mid-term
elections in India has been the sub-
ject of considerable concern, The
Committee, however, considered thag
basically the problem of election
expenseg which has not only agitated
the minds of the candidates and the
thinking of the political parties but
alsy of the general public can be
solved only if it is accepted
in orinciple that all election ex-
penses ought to be legitimately
charged on the public fund and
efforte should be made te achieve
that end. The Committee fe-1 that
a  process should be initiated
whereby the burden of legitimate
election expenses at present borne
by th- candidate or the political
partv  would be progressively
shifted to the State’”

This isx the majority recommenda.
tion of the Joint Committee. What
has the Government to sav about this?
Does it pronose to move in this
direction or vou are saying that public
fundng is of no ure public funding

-

will increase the cost of elections?
For myself, I would say that when I
proposed public funding I am of the
view, there should be no private
funding at all. We cannot afford to
follow West Germany. We cannot
afford to follow some of the countries
where both public funding ag well as
private funding is permitted. In



B5 Constitution (Sirty-

[Bhri La} K. Advani}

India_, public funding should mean a
fullstop to private funding,

It is only that the present nexus
beiween the money bags and poli-
ticians can be snapped. Of course, it
is not very easy. The scheme must be
supplemented with strict curbs, very
strict checks on the exterior props of
electioneering. Why should there be
these processions? Why should there
be these peripatetic loudspeakers
which create a nuisance for the whole
citizenry. (Interruptions) So many
things are prohibited but it is ad-
‘mitted that they go on. Thus though
-it is a crime to take voters to the
polling booth, it has become a general
practice and therefore, in that Joint
Commiitee itself, I had suggesteg that
on polling days, all behicles should be
-off the road. After all, there as cur-
fews at times and in 3 curfew, all
.wvehicles have to be put off the
-yoad cur few passes have to be issued
Why can't we, for the sake of electoral
-purity, subject citizens to this much
amount of inconvenience and dis.
eomfprt that those who have vehicles
-would put them off, walk ta the poll-
ing station, every one will walk ta
1o the polling station and not even a
person who owns a motor vehicle
should go-in a wehicle? Let him go
on foot,

THE VICE.CHAIRMAN (SHRI
JAGESH DESAI): How much time
you will take Mr. Advani?

SHRI LAL K. ADVANI. As much
&5 you can permit, Sir,

. THE VICE-CHATRMAN (SHRI
JAGESH DESAI): 25 minutes are
already over. r

SHRI DHARANIDHAR BASUMA-
. TARI; What iz the lunch hour?

SHRI LAL K. ADVANI: There is
wo luneh hour. Sir, T will try to con-
elude. Yet another issue on which a
Yot has been said is the List System
Ruling Party memberg have been
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trying to find loopholeg and draw-
backs in our proposal for the List

S_ystem, on which I ang my Commu-
nist colleagues think alike though
others may have some reservations.
I have been of the viey that in India
when we adopted this majority system
of elections, it was with the hope
that over a period of time, this gys-
tem would yiely a two party set-up.
We in India have j fascination for
Fhe two-party set-up, ag in Britain, as
in America, not realising that Britain
is by and large a homogeneous so-
ciety. It is net a pluralistic society
like ours where there are different
levels of politice] development. There
are different regiong which have their
own problems and so, regiona] par-
ties are alsp inevitable, particularly
if the national parties do not grow
at the rate at which the people expect
them to grow. These facts have to
be taken into account gnq whe, you
take these facts into account, I am
strongly of the view that this majo-
rity system of elections thay we have
today hag accentuated the community
and the caste factor. The Indian
polity has not moved tg a two-party
system. What hag been happening is
that the Indian polity, ag g result of
this system, has been oscillating bet-
ween single party stagnancy a.nd
multi-party instability. Either it Is
single party stagnancy or the;n, you
wil] have multi-party instability and
this kind of pendulum gwinging goes
on and on. In a country like India,
let us aim at a stable multi-party
system. 1 was surprised when Shri
Vishwajit P. Singh was recounting
on the T.V. how many Jan Sangh
candidates were there, how any lost
their deposits etc., and that thig kind
of list system was adopted, they
would get so many seats etc. etc. He
did not quite realise that whenever
we have mentioned this, we have said
that there hag to be a threshold, that
below a certain percentage of votes,
no party would be entitleg to have
vepresentation, Evepn in respect of
public funding the same argument
wag brought in. Le¢ any number of

-



97  Constitution (Sixty-

candidates stand up; only those can-
didates woulqg be eligible for public
funding who are able to save their
security deposits. And security de-
posits also can be increased. There
is no problem about that. But the
basic concept has to be appreciated
anq accepted. Today, whe, you see
this Bill,) you feel that the Govern-
ment hag come to the conclusion that
so far ag the money power problem
is concerned, it should not be touch-
ed. It thinks “Let us not touch it.
Let it remain as it is.” It is therefore
that [ feel that this reluctance to touch
that problem is because a vested in-
terest has developed. However, 1 am
sure that your attitude will change
just as it has with regard to the prob~
blem of rigging. After all thjg prob-
lem of both capturing and the pro-
has not arisen in 1988, This has been
there with us for nearly a decade and
a half or two. It started in Bihar.

l

It started there and now it is sp-
reading,

«ft e wadw feg (fer)
# At goar faere @ T (smama)
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It started there, The Election Com-
mission. mind you, has been making
recommendations of the kind now
incorporated in the law, that it should
be empowered to order complete Te-
polling in the whole constituenc, if
a sizabie number of cases of booth-
capturing come to its notice, It has
beep, asking for thig for z long time,
But this has never been accepted.
And whep in 1988 suddenly this is
accepted is it not proper for someone
to infer that it is only because of
Faridabaq that this kind of 4 Bill has
come up? Of course, I am all in
Favour of this, I am strongly in sup-
port of any move that stops this
Xind of evil practice. Our problem is
to make elections free and fair. Here,
there are no elections. Where there is
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booth-capturing, there is just no elec-
tion. There is ng question of any fair
election. But then, .I would draw
a distinctiop, between what happen-
ed..,

W R wWadw f@g . wefm
pIRTR Wl wF dmRE g @ &
_(smaew)

E

Wl WIS g posTEET ogin
Fefon & foq W weinfa difor
Wi TRIaw gh fv aw ¥ e
wwfom, ifen i & (wama)
B8ut there is a gifference between what
happened in  Faridabad and what
happened jn Udhampur, Therg ig a
marked difference between the two.
In Faridabad, there were at last forty-
one presiding officers who reporteq to
the Election Commission that in their
polling stations mobs came and cap-
tured their polling booths and so the
election should be annulled and re-
polling should be held. From Udh-
ampur there was no complaint of any
kind, absolutely no complaing from a
single presiding officer or returning
officer. It is this that hag caused us
greater concern. And  therefore,
when the Government thought jn
terms of strengthening the election
Commission. T felt very happy. The
Election Commission has t, be streng-
thened. People do not know that the
Election Commidsion hag described
itself as “the weakest pillar of demo-
cracy”. These are wordg used by the
Election Commission itself in a reply
given to Me in the year 1982, " T had
asked about the general recommenda-
tions made to the Government by the
Election Commission and in the
course ¢f the reply, the Election Com-
missioy; said:

[

IR BT

“The Election Commission, though
a mainstay of the edifice on which
the democratic structure of the
country is built up, is Very often
described as the weakst pillar  of
democracy because its secretariat
ang staff are not, completely 1n§}11ma-
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[ar @ pewr o gaion]
ted against the executive, In order
to ensure the free working of the
Commission, the proposed changes
in the Constitution are considered
absolutely necessary to strengthen
the ‘Constitutional status of the
Commission.*s. o~ . s Fr'd.
VRSB

Now, what are the proposed changes?
The E.ectioy Commission has said
that “the Election Commissio, should
enjoy, by suitable amendmenis %0 he
Constitution, the same privileges and
safeguards, in the mattep of itg sec-
retariat and staff as are provided in
the Constitution to the other Consti-
tutional bodies and authorities like
Parliament, Supreme Court, Compt-
roller and' Auditor Genera; of India
and Uniop Public Service Commis-
sion.” People are not aware of this.
Perhaps the Prime Minister himself
was not aware of this. He shou d have
been briefed properly because he
has kept on repeating that the FElec-
tion Commission i3 ap independent
body. The Election Commission,
Under the Constitution, is not g5 inde-
pendent body. Under the Constitu-
tion the Chief Election Commissioner
the person, has been provideq with
certain safeguards. That once appoin-
ted, he cannot be removed gxcepy by

a certain procedure applying
200PM to the Supreme Courty Jud-

ges, etc. ete. Bug so far as
Flection Commission is  concerned,
the Chief Electio;, Commissioner pim-
self hag no control over his clerks.
tion, the Chier Election Commissioner,
except to the extent that any head
of a department anywhere in any
Government department has control
over his clerks. Therefore, practi-
cally the FElection Commission is a
subordinate wing of the Lay Minis-
try, And it is, therefore, that when
the proposal came thai these Return-
ing Officers, these Chief Flectoral
Officers, should be deemed to be on
deputatio, to the Election Commis-
sion, I felt that the Election Commis-
sions name is used as a smoke
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screen 1o bring them on depu-
tation to the Central] Government
and thig I cannot agree to., I cannot
agree to, because I think there is need
to strengthen ihe Electiop Commis-
siop vis-a-vis both the Central Gov-
ernment as well as the State Gowv-
ernment, I would not say that the
State Governments do not abuse
their powers. They dy abuse their
powers. It ig inherent in the situa-
tion. Just as the Centra] Government
abuses its powers, the State Govern-
ments also do abuse theip powers.
And, therefore, if there is any propo-
sa] for honest electoral reform, it
shoulq unhesitatingly accepy the con-
stitutional recommendatio, that has
been made by the Election Commis
sion. You forget Advani, you forget
the other Opposition parties. Tell
us what you have ty say about the
Electio, Commission’s recommenda-
tions. Take Parliament Secretariat.
Mr, Sudarshap Agarwal ha, indepen-
dence. There on the Lok S2bhja side
Dr. Kashyap has independence. The
Parliament Secretariat is indepedent,
the UPSC is independent. but not the
Electiony Commission. The Counstitu-
tion has elaborate provisions in res-
pect of the Secretariats of all these
bodieg and it is thereby that these
bodies have become independent. But
there is nothing in the case Of the
Election Commission, - - s

Finally, as I said, I was disappointed
with the Bill, but I was even more
disappointed with the speech made
by the Prime Minister. It was short
on logie, it was inaccurate on facts
ang insofar as the tone is concerned,
it was flippant. You call it a historic
occasion! My friend, Shri Kulkarni,
repeated the word ‘historic’. What is
historic about it? What is historie
about it except that we have delayed
something for so long and therefore,
we have made history? This should
have beey done jn 1978 immediately
after the Joint Committee’s recom-
mendations. {n 1973 the voting age
should have been lowered immedia-
tely thereafter. You do it after 18
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years and call it historic! So far as
lowering the age is concerned, I do
not quarrel with it. So far as the
other part is concerned, I see nothing
in jt, absolutely nothing. Do you
think that the problems of commu-
nalism, the problemg of fundamenta-
lism, are going to be solved by mak-
ing an amendment to the Election
Law? Who is going {5 say T don’t
subscribe to the Constitution, 1 don’t
suhseribe to this that, everything’
Let us not deceive ourselves. 7t may
be a talking point for someone, but
this 15 no way of electoral reform.
That needs a deeper commitment than
I fing existing in the Government
here. Thevefore. 1 say let this not
be the last word. Yoy should know
that we are tfotally dissatisfied with
it because even if thy draft had been
shown to us, we could have suggested
improvement. Evep the discussions
that went on Seemed to be like going
through the motion of discussion gim-
plv to show that we have beep con-
sulted. When I suggested that you
introduce compu’sor. voting I was
comnlimented that this is the first time
that we know that there ¢ap be com-
pulsory voting a'so. Thers are coun-
tries where- there js compulsory vot-
ing. My own view is that i India
voting till now has been regarded as
a right. Let it become a duty. Let
every single citizen be made to vote.
I+ should be mandatory. Today what
happens? After all educatio is an
important input for the e'ectoral pro-
cess, for democracy. Today at the
lower levels of  education., where
education is the lowest, perhaps the
percentage of polling is the highest.
As we go up the educationa]l "adder,
the polling perecentage. goes op dec-
reasing. Is this a happy situation?
And T feel that if you introduce this
smau measure—it jg a small thing
and Australiz has it ang Italy has it
and several other countrieg have it—
and if you impose a small fine of
Rs. 250/. on a person who does not
vote, immediately there will he a large
percentage of voting, bacause g large
number of people who do not vote go
not do so simple because of apathy,
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indifference grosg indolence or lazi-
ness and this at leasy would be solv-

e'g'{. o v RN . PR
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I once again appeal to the Law Mi-
nister here to. ‘recouside rthe whole
thing in 5 proper perspective and at
the earliest bring forward a compre-
hensive eiectora] reforms Bill. Thank

vou. PRI

'SHR! VISHVJIT P. SINGH (Ma-
harashtra): Mr. Vice Chairman, Sir, I

rise to support the {wo amendment
Billg.~, .41 lo uoizs pas-1qsfl oo |

F -t

Sir, to say that a measure which
wag long overdue loses itg historic im-

., pottanee just because it hag been

debated and “discussed for many
years before being introduceq is, I
think, wrong., A measure is historic
by its very wsture; it is the nature
of the measure which makes it im-
portant and historic. By reducing the
voting age, you are increasing the
numper of voters and the vast num-
ber of new voters who wi'l be enrol-
led gre the youths of thig country
who have been demanding this. So,
ty say, in respeci of 5 measure for
them, ‘that this ig not 5 historis mea-
sure is, I think a travesty. We must
accept the fact that today we are
enacting g historic measure ang it is
really 3 historic measure. There is
no ai'gument against it. AIl parties
have accepteg it. Let ug take it in
good grace rather than criticise it
for its delay. The reasons for the
delay were that we wanted conside-
ration, we wanted consultation, we
wanted consensus, we wanted every-
body to agree to it, we wanted every-
body to understand its implications,
we wanted to create g certain aware-
ness and that we wanted to create a
certain atmosphere of acceptance The
Oppositio, parties—here 7 am a little
bit charitable—did not bring this
measure when they were in the Gov-
ernment, also for the very samg rea-
sons. I give them this credit also
that they did not probably bring for-
ward this for the same reasons and
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they must understang that it wag be-
cause of those things that this was
delayed. Thig is long overdue and

our owy party hag been saying it for
many years.

Sir, my elder colleague, Shri Ad-
vani from the Opposition hag made
various points about his opposition in
principle to the varioug measures
which have heen enacted and various
measures which have been left out,
according to him, in the amendment
to the Representation of the People
Act. T will deal with them one hy
one.

One of the recommendationg made
by the AICC(I) was for a multi-
member Election Commission. Agre.
ed. I; was a recommendation of the
AICC(I); i* was a recommendation
of the party. It was again a recom-
mendation by a majority, not by un-
animity. It was 3 recommendation by
a majority, What wag the key part
of that recommendation? The key
part of that recommendatiop, said that
this will have to be j, consultation.
In consuitation with whom? In con-
sultation with the Oppositio, parties.
And this is most important, Sir. (In-
terruption) I would beg for your
attention, Sir, At least the Law
Minister is here listening to me with
intensity. The most important part
was in consultatio, with the Election
Commission itself. There is no mea-
sure which this Government has
brought, which thig party hag recom-
mended, which has been done cont-
rary to the wishey of the Election
Commission. The final measure eor
any particular enactment is of the
person or the institution which is
actually going to implement it, which
is actually going to be involved in the
infrastructural dissemination of the
legislative decision. Let me tell you,
Sir, that every successive Election
Commissioner hag been against the
jdea of 3 multi-member Election
Commission. They have categorically
said, and I would bring this on re-
cord including the present Election
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Commissioner, that there is ne necd
for a multimember Election Commis-
sion. What there is need for and
which has beep provided for, js more
powers for the Electio, Commission,
more infrastrutural facilities o be-
available to the Election Commission,
the staff of the Election Commission
to be strengthened—correct— the
financial resources gvailable to  the
Election Commissio, to be streng-
thened—correct, But under no circum-
stances a multi~-member  Election
Commission. The Election Commission.
itself hag been against thig proposal.
And we are not going to bring in
any measure without consensus. We
are not going to bring any measure-
which ig not acceptable to the Elec-
tion Commission, ifself. We have too
much respect for the Electio, Com-
mission. We may disagree with the
Electiop Commission. We have dis-
agreed with them on various occas-
sions. We have our differences. Let
me say, as a party man I personally
feel that I have differences with the
present Election Commissioner him-
self. But that does not mean that T
show no respect to the institution, The
institution of the KElection Commis-
sioner is what ig important,

Going further, about the powers
which have beep delegated I find that
it is rather a specious argument that
the Election Commission is not inde-
pendent, How is it not independent?
1t is ag independent as any body
else. Today you turn around and cri-
ticize the Election Commission and
say yes, the Election Commissioner
himself is protected under the Cons-
titution but the institution is not. I
find this a very specious argument. It
ig as good as saying that the Chief
Justice of Indiay is protected but he
hag of course confroi over his staff. ..

SHRI LAL K. ADVANI: May I ex-
plain? ‘There are provisions that the )
Parliament Secretariat i, separate from.
the Parliament. There are provisions
for the UPSC secretariat, for the Judi-
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a?Y, and go on, But there ig ng pro-
vision in the Constitution in respect

of the Chief Election Commissioner's
secretariat,

rov -

SHRI VISHVJIT F. SINGH; ] tell
you what is  specious. Mr. Advani
also said that he has control over his
deparument like any other departmen-
tal head. It is very important that
the officers who are deputed for elec-
tion work in the various States should
not only conduct their work but also
they should be made responsible for
it.  And the only way that can be
made responsible is that they are
deemed to be so and they must have
some powers. They must be respon-
sible and they must also have powers.
No dyarchical situation should be
created.  Under these circumstan-
ces  the only way this can  be done
is by deeming them to be on de-
putation to the  Election Com-
mission during the tenure of their
work for the Election Commission.
This is the only way this could be
done. Let me tell you there is no
bad intention on the part of the Gov-
ernment as far as this is concerned.
This is not taking away the powers of
anv State, This is not taking away
the powers of anything. As Mr.
Advani has verv correctly pointed out,
it was the Election Commission which
hed the officers dennted for the elec-
tions and which had made the comp-
Jaint about Faridabad.

st wre mewy grearot : F ooy
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SHRI VISHVJIT P, SINGH: Direc
tor-General, Doordarshan and Direc-
tor General, ALR.? i i

SHR1 LAL K. ADVANIL T}}ey
should be deemed {o be on deputation

.
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to the Election Commission during
the pendency of elections. s

SHRI VISHVJIT P, SINGH: This
is very strange. On the one hand,
Mr. Advani says that the Election
Commision is not independent. Then
he wantg the Heads of the media. ...

SHRI LAL XK. ADVANI: According
to you, it is very strong and it is very
independent. So, do the same thing.

SHRI VISHVJIT P, SINGH: We
might surprise you next time. Mr
Advani, this is not the last measure
on electoral reforms. As the hon.
Prime Minister has made it very clear,
this is just the first step or rather the
second step which we have taken. We
will take other steps. Why not? This
is an on-going process, Thig ig not a
process which is going to end here,

SHRI LAL K. ADVANI He said
that what we propose to bring in will
make the Election Commssion’s pro-
posals look like chicken feed. Actual-
1y this is chicken feed compared to the
Flection Commission proposals,

SHRI VISHVJIT P, SINGH: Sir, T
am afraid I cannoi speak if I am in-
terrupted all the time. T have full res-
pect for my elder colleague, Mr.
Advani. But I cannot be interrup-
ted like this, I would rather sit
down and let him have his say.

SHR LAL K. ADVANI:
is with you.

The floor

SHRY VISHVJIT P. SINGH: 1 think
you for your indulgence. Further, if
these officers are held to be on depu-
tation the, will themselves come
under particular constraints of disci-
pline, particular constraints of hones-
ty, of integrity. They will have to
report to the Election Commission.
They will be under the proper con'rol
of the Flection Commission and they
will then function properly. The
sort of complaints thay Mr. Advanl
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made just now will not come, lhat
is why, we have said that these oiii-
cerg who are working for the Election
Commussion durimng the elections
should be treated as on deputation to
the Election Commission.

Sir, I will go further and talk
abou; funding. A lot has been said
by various political parties about State
funding. They have said that there
should be State funding of elections.
Mr. Advani has now come out and
said that he ig against any kind of
multiple system where there is private
funding as well as there is State fun-
ding. He wants that there should only
be state funding. I would likp to ex-
plain that in mno country in
the woriq there is tota] State
funding. Wherever there is State
funding, it is of a mixed varie-
ty. Nowhere in the world has it
succeeded in getting rid of the spectre
of corruption in elections. Nowhere
in the world. It has been an unhap-
py experience everywhere. Wherever
you have brought in State funding, it
has not really suceeded in curbing
this evil. For what purpose do you
want to bring in State funding? You
want to bring in State funding (1)
to curtail election exvenses, (2) to
curtail the role of black money and
money power in elections and (3) to
cleanse public life, Will these ob-
jectives be achieved by« Strte funding
Ang what is the cost which we will
have to pay? Today, there is an unrea-
listic ceiling on election expenses, We

are all aware of it. Mr. Ganesan
has made a study about it, I am
sure everybody is aware of it, 14 has

been quoted in  this House, He has
said in his study that at a minimum
leve] of State funding at 1082 vrices
or 1986 prices, the expenses would be
something like 90 crores of ruvees for
every electiop with 540 constituencies
and with three candidates ver cons-
titueney. What do you do about in-
denendent candidates?

THw» VICE-CHATRMAN (SHR!
JAGESH DSEAT): Only 90 crores.
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SHRI VISHVJIT P. SINGH; Yes 90
crores. Let me go further.

SHRI LAL K. ADVANI: Rs. 90
crcres is a pittance considering our
economy.

SHRI V, NAKAYANASAMY (Pon-
dicherry). What about independent
candidates?

SHRI VISHVJIT P, SINGH: Going
further, it comes to thousands of
crores of rupees. The question that
we should consider is whether State
funding can be introduced or not,
But it can be introduced only on the
basis of percentages, as Mr. Advam
hag also stated. Now, how do you
handle the situation where thers are
thrre candidates or five candidates, one
wins the election and becomes a
Member of the Legislative Ass>mbly
or a Member of Parliament, and the
balance of the candidates get wvotes
very close to the winner but do not
win the election? We have the first
past the post system here. Sir, T am
geing tc say something which is quite
interesting, What do you do with the
balance? Do you give them the
money also. 7o vou give them money
in provortion to the amount of vates
they have got hecaue that is the only
way vou are able to do in this system.
There i no other way... (Interrup-
tirng) ~ ‘Suppose theve are five candi-
dates in a constituency who do nel
losn their Aepnsit but thes cross the
threshold forgetting the State furd
ing. . e [ e e e o
L. ost.ow _maaw fg Ggr ot
TR L s e g

=t favafwz gwfes Tag . 79

T 8Y @Far | T mEEw St onI

qY famz gw Afsg ) (sa=mara) |

ﬁwrwa (st wiw F@rE) :
THr grar & wig 1 (emeaw)

Howw pow s o A
wiferm a5 a3 5 &)
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Right from the begmmng til  to-
day, the number of candidates who
saved their deposit in a Lok Sabha
constituency is 234, and rarely he
third candidate saves his deposit.
Those are the siatisticg till now, But
once you accept the principle, we can
work out., (Interruptions)

Constitution (Sixty-

SHRI VISHVJIT P. SINGH. Let
me go further, Sir. The money has
to be given according to the perean-
tages of votes you get in the ele.tion.
Ir other words, you will be funding
people who lose the e]ectmn by lﬁrge
margins, you are funding the electioi
of the person who wins the election
How do you handie the situation? You
may have g political party which is
not capable of gelting. even a smngle
person clected to P-rliament or to a
State Legislature. But because they
have not lost their deposit, they get
the State funding ang they get it for
years together,

sﬂ et %es?m fag . m:;t
foorr ?

I

st farsfwe g-atfes Fa'z
fedrm, 7= el m Thy &
g

=t e wenv fop o q@ 9
Fiq orox i freew F owIET
sfrar =%, 7 ag ¥FHT & O IFET
fafra Al we (aurarm). CprE

emT o waaTw e
sr%sr) TR wAAr A Ty A
o9 /Y wqoeT F1a g AT w9y
Q7T AT &Y AT AT 87

< OTw o Em

3’@

g (s waw gerd) .
TE AT A A T awAr § 9w
dgr a1 sz F faomm SR

st A W WS «'fa"f
g5 faerar 8, wﬁmﬁfm%
RETX TAT =T ,

SHRI VISHVJIT P. SINGH: i\/}i-.
Vice-Chairman, Sir, State funding
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it a small measure succeeded in those
situations where the lists system cpe-
rateg ang nowhere else, and not in
parliamentairy democracies of ihe
Westminster model which we have in
India. And Sir, wg find that the lists
system itSelt has been found to be de
tective, It is all very well for Mr.
Advanj to say with great panache of
the single party stagnation in India
an mulii-party stability, And he
wants, what he calls, the multi-party
stability. Sir, let me assure him that
there js no such thing as multi-party
stability, It i always multi-party in-
stablhty We see, Sir, just now even
with the’ 1magmaulons that are going
on at the moment the kind of combi-
nations and permuia! ions which are
being worked out by the various lead-
ers of the Opposition for unity. That
iteelf shows you what multi-party
system” oreates, Let mie tell you, Sir,’
the experience of France, of Ita'y, 6F
Tzzae] at the momeat when you did
not have a Goveriment for a féw
days because there was no way to
form a Government, It is still going
on and that kind of situation, Sir we
do not have and we cannot have in
India. Ther~ is no way we can have
that in India. In this country. Sir, the
one thing we have i stability the o1e
thing we need is stability. The need
of the hour is stabrhty We cannot
afford to sllow ourselves 1o be misted
into thig morass of a list system in

this countrv. I gould like to give
one ountation ana T think this is an
important quotation from 5 great

scholar Davig Butler of O%?ord Uni-
of

versity. He has done a studv
Tndian nlectnral qvstem. Wy says and
T am quoting.... "

B LI aalit o

THR VICE-CHATRMAW (SHRI
JACGESH DESATY: You have orly
five minutes now. Please try to con-
clude,

SHRI VISHVJIIT P, SINGH: Si= 1
will take only two minutes, not even
five. In fact T am ccing to end with
this quotation. Y have alreadvy made
the point that funding cap only he
connected fo the system. The system
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cannot be change. Funding is imprac-
ticable, It hag been found to be in-
effective everywhere in the world.
Nowhere ip the world has it succeded
in roting out the corruption and that
is what we want, to root out that cor-
ruption, Sir, I wouid come to that
later that corruption can only be
rooted out by a change in our ethos.
not by any change in the system, not
by any changes on the statute book,
because every change in law is as
strong or as week as the persong who
are going to implement it. It is we
who have to search within our hearts
and find a way out by looking at things
properly. It is we who have to
change ourselves, we as a nation, we
as a people, as I wag 1alking and say-
ing a little earlier when one Member
of the House was Inierrupting the
proceedings of the House and
creating 5 scene, and I could see that
every important lead2, of the opposi-
tion was gitting quiet. It ig that kind
of a thing that has to be changed
when we do not look for the tiny
gains for today, when we look for ihe
sake of the country to the fulure,
that is what is required. And, Sir,
let me voice g note of caution, and I
would like t; end by the quotatinn
of Mr. David Butler.

“Indian democracy is a far cry
from Britain’s, It has a low level
of literacy and ity constituencies
each contain over % million pecple.
Yet it continues to have a compe-

. titive party system. Relatively fre.
voting and a genuine choice of Gov-
ernment exist in few developing
countries. The surviva] of Indian
democracy, spectacularly demouns-
trated in the alterations of 1977 and
1980, may be a tribute to the elec-
toral system. The sub-continent is
not easy to rule and, without the
clear majorities that first-past-the.
post voting so comnsistently produc-
ed, it is possible that political chaos
would have been on g scale to pro-
voke even the Indian Army into
attempting g take-over of a sort to
frequently seen elsewhere.”

Therefore, Sir, I say tg all these
advocates of different systems, please
search within your hearts and let us
change ourselves rather than change
the system because that will only
lead to chaos and chaog is one thiag
which we do not want at any stage
in our country, Thank you.

Mt AE awt (suv wRw) ;-
SUANTETET HEled & 1972 ST
# dag & I gAY #r yr afwfy
# qagrars # W 21 € F Hx
FT 18 T4 oy a7 &y awgfy
911 89 1972 ¥ #S qF F@ O
@ 1975 $et § wffy AFaw
SALFM A Sy ¥ Afeew ATe-
FOS AT WETGAT § TF A w1 -
qtor fFar | 3@ FAD T W sy -
aegfe =1 fo 21 af ¥ waerant .
I WY SSIHT 18 A AT AT |
¥ 1975 & quarq g WY 9 W@
9 1985 § 17 FaQ #v  FEl
il £ g #@ 3T Ao
Teafs wEEE ¥ o9wTE QU &y
A A FY AW A g 1985
q 07 I AT G qF IT TT A
#E faar o gar ok arem
A AT AT W SEErd oy
18 Y, 1985 ¥ form fam <revfiy
Gﬁfrarv&aﬁugfmmaﬁwa?*
T §Y fot qea g avaaa & iy
Tl et 71 9 T v i A
LI & foafad & ag oo g
WA | ST 9 1985 ¥ @ sy
g st 99 faw ag o @ @
TEQF 9T 7 | 1985 ¥ AT a% @
ARG F W Q0 oamrm, 27
@AY, 1987 fags) oy &t a§
R & wmHm 9w waTw wTerdty
SY ¥ =& gww ¥ UF faer dwr famy
faer 773 1, 87 feaiw 27-2-87
ATHAT AT Gl T gew gFrE )
F fowt #1 ST 2@ Y far SRR
agi dw fFar 18 A £ my ¥
faafaer & @ v wrerdiw oy &
st aggag T § a5 o &
g TR Jw gEr a4t a@r o
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wEw qATE AIYFT A HET FL 6
frai Wt GeFIR F Qe wﬁ‘laﬁ
wﬁmwmwmqrﬁhm
et ot T SE W 9 TR oa@ 9%
e ¥ fraradw & @ g aw
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m e ) feafd, v sae gfe-
fedt @t st wAfell Av dxglet
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qOT TEI AWE, @R J  qAAER
¥ faafed & o faw ow
frar & SEwt § w@nE F@ g
foreg H=0T 1T T X TAT YA
uF & @ | JQ, F@iw T
garvﬁ@am%m%mﬁg
g ot g fuwmag § sufag 3o
ARAT A& ST F A, q9H
g § <@ @ gfe ¥ agm fe
7@ WIT AN F I T AR SAN
a’ta:qrﬁ*rﬁrﬁgarﬁsﬁ A
¥ w1 HEE A1 7

WAL, AU g AT AT §
fe @7 1961 FT FIMAT F AL
) aau qfaanie =@t fage
g F dat 1 ofcdra fear wn
frar 28 a¥ T AT 1 A 28
Tt F aga g ofeaaw Qo IF &
qop a1 g =Y a arfaanre
T A afqat F 7 @2 A7 gear
g & v, dfes gfedms 1981
#rmw%m&rnwmmmf‘aq
qr) 4 FgT I7 7 AT F7 5w
W@ T W OF ale 929 7w
g¥ Al 91T 989 q 3T A1 FT AW
TLT Q@ & T X 9BA ¥ AT w7
¢ & fr ofvga svmar s afE
w7 N F qmAm A
gar st ¥ fEzw wEm fx ouw
T, W & wAW B, wfe
qfeera 0T ;T Ao & A&l 79
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aife & anr & e fadr 21
G 1 22 wWE @19 a 38
e I9H AT I3 @ & AfeA
forit 21 51 20 Fredt § agt wA A
srfa & wefagl #1 W gzt F #1
afasre A | T FRErRITHY § Y
78 HYaF ITT AT § I TG ST EN
%7 38 aul A FE wagFe & @
T gl zEfer T gAm g €
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gat &1 gfaag g 39 gz fq=1
FL AR AT FE FEAE T U saHy
FATT |

IR
UF WA O9ew . Sfagg @7
Hqada T !

s fidrr ant: wfaad 7d, wfa
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AT & FEATAAT A gl | WA A1 afonrd
QY 1 AT AT &1 FAT F4G)

T goeifaw @A w1 Wig faar
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fa g feemr & a1 A= ATy
T qT [ F qAt o A
g9 fRwt & Tl &7 FwaErg
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SHRI PAWAN KUMAR BANSAL
(Punjab); Mr. Vice-Chairman, Sir,
free and fair elections denote the
very basic concept, constitute the
fundamental principle, and proide
the impelling force of a vibral
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democracy. Convinced of *his truth,
we incorporated an exclusive chapter
on elections in the Constitution, pro-
viding for elections to the Lok Sabha
and the Legislative Assemblijes on the
basis of universal adult suffrage. It
earned us the distinction of being the
largest democracy in the world,

But, Sir, oup concept of adulthood
has heen somewhat incongrous. While
the age of reckoning for many other
purposes hag been 18 years, it was
fixed at 21 for the grant of the right
of franchise. Now fthis momentous
decision has been taken to reduce the
voting age to 18 years because the
Prime Minister, Shri Rajiv Gandhi,
has an unremitting faith in the youth
of the country. He has abounding
confidence in their maturity and wis-
dom. This decision Sir, would instil
in the youth a sense of true partici-
pation in the political mainstream of
the country and accord them g mean-
ingfu! ang decisive role in national
affarrs

S:r, in this context, my honourable
friend, Shri P . Upendra and many
honourable Members o the other gide
expressed this morning, an appre-
hension that this provision would not
be implemented ip time for the next
election and they were rather criti-
cal of the Government that it does
not :eally mean to bring about such
reformg for the next eclection, Sir,
with all humility I woull like to say
that this Amendment to the Cnnr;:.tl-
tution would not reduire ratification
by the State Legislative Assemblies.

[The Vice-Chairman (Shri Satya Pra-
kash Malaviya in the Chair].

Secondly, Sir, though there is a
provision in the Represeniation of the
Peopla Act of 1950, section 19, that a
person will be eligible to be entolled
as a voter if he is not less than 21
yearg of age op the qualifying date,
1 think. after we have agreed in prin-
ciple and accorded this unanimous
approval to the reduction in the vot-
ing age, thig provision would not lead
to any delay for the simple reason that

i
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after the Constitution (Amendment)
Bill becomes law, the Government can
immediately make an amendment in.
section 19 of the Act of 1950 by means
of an ordinance, ang immediately
thereafter the Election Commission
¢an go ahead with fresh preparation
of the rolls including therein people
who are of 18 years of age.

Sir, coming to the other aspects of
the matter, by and large, our electoral’
system has workegd well, But, of
late, some aberrationg have crept in,
and some disturbing trends have em-
erged which reflect a marked dete-
rioration in the standardg of public
life and administration, The elections
have beep increagingly vitiated by vio-
lence. Voterg belonging to weaker
sections of society hava been ter-
rorised and threatened not to ven-
ture? out of thefr homes to cast
their votes. The polling bhooths
are forcibly occupied. The ballot
Papers are marked en masse in favour.
of a particular candidate with impu-
nity. Such activities have nolluted
the purity of electiong angq have ten-
ded to shatter our very democratic
process. Now the Government has
addressed itself to this problem and
has introduced many amendments to

check the menace of booth-capturing
effectively.

Sir, section 8 of the Representation
of the People Act of 1951 has also
been widened to disqualify candidates
with crimina] records. This demon-
strates the Government's determina-
tion not only to cleanse the public
life but also to pursue vigorously its
relentless struggle against all forms
of social evils and economic offences,

Sir, we all agree that the party sys-
tem needs to be strenathened in our
democracy and that religion should
be separated from politics. The anti-
defection law was enacted as a part
of the Constitution to cleanse vuhlic
life. But, now. Sir, when another
step is sought to be taken to define
and provide for the registration of
a political party, there is this voice ~f
discord, this voice of opposition to

b
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[Shri Pawan Kumar Bansal]

-such a move, Sir, perhaps there is a
justification from the other side be-
cause quite a few hon. Members may
have difficulty in furnishing the name
of their political party ang the numn-
erical strength of that party. And

'what may be stil] more exact-
3 00 pM. ing for them is the require-

ment of furnishing particu-
lars about any change that may
come about in the name of the
party or the office-bearers ete.,
because situation may arise
where another change may be
forced on them before the particulars
of the first change are communicated
to the Election Commission. That
difficulty of theirs I undersand but
I do not undersand their objection to
the inclusion of the nationally secep-
ted concepts of secularism gocialism
and democraey to be inctuded in party
constitutions;

There has been a strong demand for
the introduction of some sort of pro-
portional representation through va-
ried forms of list system. MYy friend,
Mr. Vishvjit Singh referred to some
specious arguments of the hon. Mem-
bers from the other side. With res-
pect T want to say that in any case I
find this argument to be a specious
one. We know that the present sys-
tem js a very simple one which is un-
derstood by even the illiterate peo-
ple of the country ang it has worked
well. On the other hand the list says-
tem could lead to oligarchical tenden-
cies within the parties and the rela-
tionship between the legislature and
the electorate could weaken. Fur-
ther an unpopular candidate, who may
not be able to win on his own standing
if he were to contest individually_ as
a party candidate, of course, from g
single-member constituency, may be
able to win if he manages to have his
name at the top in the party list,
whereas a genuine and popular inde-
pendent candidate may be deprived
the chance to contest and represent
the people who want him to represent
them in the Assembly or in the Par-
liament. Then, with the lis; gystem

-+

we would also be unable to fix the
responsibility of a corrupt practice
which may have been committed in a
particular area. What would be
most disturbing in the case of list sys-
tem is that the tendency to form poli-
tical parties purely on communal
lines would surface.

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA):
Please conclude.

SHRI PAWAN KUMAR BANSAL:
Al right, Sir. n -

If comunal parties were to be form-
ed, then our legislatures contrary 1o
owr avowed lofty ideals and objects
would, in fact, pecome confederations
of religions, of castes and of sub-
castes. because the endeavour of such
a party would be to garner all the
scattered votes of people owing alle-
giance to that party and belonging to
that caste. religion ete. This would
seriously threate our national unity
ang integrity.

To cut short thig argument, T would
only like to give one example. In a
race. say, six runners compete. The
winner would be declared even if he
is ahead of the second runner by only
a hair’s breadth and all other five run-
ners cannot join to claim that they
also ran and as such should be declar-
ed winners.

A strong plea has been made for
public funding. Because of your dir-
ective to conclude, 1 cannot dwell on
thig at length, but T do want to very
briefly refer to Mr. Advani’s observa-
tions ang say that our apprehensions
about the success of the introduction
of public funding does not stem from
any form of synicism but is based on
realities. Sir, a country like West
Germanv has tried to introduce State
funding but they have admitted that
they have failed to check private fun-
ding also. Sir, there is a major catch
in this argument and that is about the
initial funding of expenses. There
are proposals that part of the funds
should be provided before the elec-
tions and part of the funds should bhe
provided after the declaration of the
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results and there is also g suggestion
that independent candidates may be
aliowed tp rise loang to contest elec-
tions, to furnish the required security
deposits.  Sir, I am afraid, if with-
out a thorough discussion on this. we
hastep, to incorporate a provision like
this, it would only prove counter-
productive.  Statistics have been
given. 1 would differ with Mr. Ad-
vani when he says that Rs. 100 crores
would pe a mere pitance. Sir, with
Rs. 100 crores housing siteg can he
provided a million of poor people. Sir,
you cap encourage, you can strength-
en the Public Distribution system with
that amount and particularly when
you cannot check effective private
funding, we should not think of intro-
ducing State funding at this time.

Sir, the question of electoral re-
forms is an ongoing process. Mr.
Advani himself referreq to a period
0f 200 years that Britain hag taken to
bring about the necessary reforms in
their electoral system. He referred to
one particular anecdote. Quite 3 few
others had put the then British sys-
tem in bad light. Tt speaks well
of the democracy that they have bro-~
ught about these reforms. A sincere
effort is going on in our country to
bring about necessary reforms and at
no time has anybody from the Gov-
ernment side said that this present
Bil] is the final word on it.

Sir, we are all concerned about the
ili-effects of pumping in money in the
electoral system. We are all concer-
ned about the non-serious candidates
jumping into the electora] fray. We
are 3ll concerned about the wastage
of precious resources on various ex-
terior props which Mr. Advani refer-
red to. We all wish ang end could
be put to peripatetic loud speakers,
that there could be a limit on the use
of the flags posters ete. But Sir, I
am afraid, if such an amendment were
to be incorporateq in the Act, this
would again prove counter-productive
for the reason that a scheming rival
can concoct evidenec against an hon-
est, against an innocent candidate and
prove in the court that the latter per-
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son has crossed the expenditure himit,
whereas, in fact, it may be he him-
self, i e. the person who moves the
court that may have got such matter
printed and circulated on behalf ot
the other candidate to get him dis-
qualified or bring on him any other
disqualification that we think we
should incorporate in the Act. Sir,
I think, such reforms are definitely
called for, but at the moment, it is im-
perative that we have a look at the
code of conduit that has beep circu-
lated by the Election Commission ear=
lier and we incorporate more reforms
therein and follow them scrupulously.
Only then, Sir, we will be able to en-
sure that the anti-national elements,
the mafias, which my hon. friend the
other side referred fo and the vested
interests do not hijack our system.
Thank you, .’ T -
L0t SR § B Qo4 ¢ L F¢ SR T Y rid

SHRI ALADI ARUNA qalias V.
ARUNACHALAM: Mr. Vice-Chair-
man, Sir, the constitutional pundits
rightly pointed out that free and fair
election is the essence of democracy.
So, the Government which hasg faith
in democracy 1s expected to introduce
necessary reforms %o have free and
fair elections. So, in the Constitution
(Sixty-second Amendment) Bill,
1988 as wel] as the Representation of
the People (Amendment) Bill 1988,
the Government have taken some ne-
cessary measures to remove the def-
ects in our electoral system and res-
tore free and fair elections in our pro-
cess. Sir, on behalf of the ATADMK,
I extend my full support to the Cons-
titution (Sixty-second Amendment)
Bill, 1988 which reduces the voting
age from 21 years to 18 years. No
doubt, it is a drastic change and there
was a great demand for this change
from the younger generation. But T
am to remind this House that there
are some State Governments which
have already introduced this change.
Our Government when it was under
the control of Dr.M.G.R., reduced
the voting age from 21 years to 18
years. So, in consonance with that
line, the Central Government hag ylso
come forward to reduce the age by
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[Shri Aladi Arupma alias V_  Aruna-
chalam]

amending the Constitution. But here
I would like to remind one thing that
when the voting age was 21 years, it
is quite common in all the States that
so many voters at the age of 18, 19 or
20 years have enrolled their names.
When you reduce the age from 21
years to 18 years, it is quite natural
that the people who are at the age
of 15, 16 or 17 years also may come
forward to enrol their names in the
electoral rolls. To avoid this influx,
I would like to appeal to the Govern~
ment that without any delay, the
multi-purpose card must be introduc-
ed. I am glad that the Government
has given an assurance to introduce
the identity card system. Itis a
right direction. Sir, the hon. Minis-
ter, in the name of reforming the
electoral process has taken some steps
to curb the rights of the States. For
example under section 13(C), he has
introduced a new section by which all
the officers and members of the
staff who are actually under the con-
{rol of the State Government are
brought under the control of the
Election Commission during the elec-
tion period. Not only for control,
but also for discipline purpose and
other purposes, they are under their
control. Sir, earlier they were assist-
ing the Election Commission. There
was no diﬂ‘iculty to the Election Com-
mission. But now the Central Gov-
ernment want to control the officials,
want to conduct the election with its
own power. In the name of giving
powers to the Election Commission, it
has amended this, it has moveq this
proposal with this sinister motive.
The Election Commission, we know,
in theory is an  independent body.
There is no doubt about that. But
in practice, it ig under the control
and direction of the Central Govern-
ment. If the Government is very
particular about this amendment, then
my honest opinion is that it should
have consulteqd the State Governments
before putting this proposal. But, to
the best of my information, this Gov-
ernment has not consulted any
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State Government. Without consult-
ing the State Governments, it has
taken the officials of the State Govern-
ments under its control.

Sir, here, a right move ig regarding
the recognition of politica] parties
and definition of political parties. 1
am not against this clause. But the
dangerous thing is this. Which is a
political party? The decision of the
Election Commission is final on this
question.  That is a dangerous thing,
There must bhe room for decision by
Court. If the decisiop of the Elec-
tion Commission is final, then there
will be no democracy because, as 1
stated earlier, we know by experience
that the Election Commission is undev
the contro] and influence of the party
in power at the Centre.

This Bill has included some more
offences tp disqualify a candidate
from contesting elections. In prin-
ciple I am not against this. But,
is it necessary? Why should we en-
large the numbeyr of grounds? There
is ng need at all. If anybody is
convicted by the court, it is the peo-
ple who reject him in the poll. Why
do you unnecessarily increase the
grounds for disqualification? It will
give room for the talk that the Gov-
ernment is always for restricteq de-
mocracy and not for libera] democ-
racy. We cannot give room for such
suspicion or apprehension by the peo-
ple. I am not against this on prin-
ciple. Of course, in case of certain
valid grounds, it may be necessary.
But, at the same time, if you enlarge
the grounds in this way, the party in
power, either at the Centre or in the
States, will misuse the power to
disqualify any contesting candidata.
For example, one or two persons in a
local area may be infiuential. DBut
with the help of the local police,
they may be got punished thereby pre-
venting them from contesting the elec-
tion. We should not give room for
such sinister motives. That is why
1 say that the clauses which include
more grounds for disqualification
must be deleted from this Amend-
ment, :

i
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Sir, that democracy is the govern-
ment of the majority is one school of
thought. It was the government of
majonty when the government was
under the control of feudals, when
the government was under the control
of oligarchs. But when there is an
election process, the government
could be the government of all and
not the government of the most num-
ber of people. This system should
be honoureg by democratic people.
That is why the multi-proportional re-
presentation system is the best method
of honouring the will of the peo-
ple. That is important. In the
majority system, sometimes, 3 mem-
ber who has got less than the majority
of the votes polled is declared elected
whereas most of the members of the
multi-contest  get defeated. If you
introduce the proportional representa-
tion system, every vote ig counted in
democracy . That is the will of the
people.  But this system is oppored
on the ground that it causes instabi-
lity and it is not helpful for a 3lable
government. These are Ulopian
views. In so many western coun-
tries we see that coalition govern-
ments are successful, that the propor-
tiona) representation system is s iccess-
ful. Coalition  governments are
successful in Indiy also.  Earlier. in
Kerala it wag not successful. But
after Achutha Menon, after Karuna-
karan, after Nayanar, it is very suc-
cessful. In the beginning th-~ art of
adjustment was lacking. But now
it hag succeeded. Therefora. it is
false to say that the proportional re-
presentation system woulq cause in-
stability to the government.

Sir, I am to remind everybody that
there is no  difference of opinion
amongst ug regarding fighting against
money power, communal influence,
religious influence, etc. in the elec-
tion, We are al] sailing together.
There is no difference of opinion.
The point for consideration is nobody
is following what we say. That* is
the point. We ar. against the
money influence.  Every political

|
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party is spending crores and crores of
rupees. We are agalnst the religious
influence. But we are adopting the
religious fanaticism for election puir-

poses. We are against communal in-
fluence. But we allow all the com-
munal leaders. But in Western

countries though they have faith in
religion and caste, they never allow
their religiong to influence politics.
To the best of my knowledge, 1
would like to reming this House, when
Jackson was the President of the
United States, once when he was
strolling in the White House premi-
ses, his wife asked him to accompany
her to the church.  But Jackson said,
“No, as long as I continue as Presi-
dent of the United States, T would
not come to the church.” Tg that ex-
tent he refused to go to the church.
He went to the church only on the
expiry of his term. To that extent
he mainfaineq the secular character.
Similarly Kennedy. while he was con-
testing the election, openly declared,
“By birth I am a Catholic; by reli-
gion I am not 5 Catholic” That was
what he boldly declared. But what do
we see now? Our political leaders
go to the temple one day: the next
day they go to the mosque; then the
next day they go to the church...

SHRI M. A. BABY (Kerala): Whv
next day? On the same day.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: Yes, op the same
day they go. It is no faith in religion.
It i a fraud on religion. If they
really have faith in secularism, this
should be avoided. 71 am not asking
you to oppoOse religion. I am not
saying that. At least on the eve of
the election they shoulg avoid it.
What do we see in Tamil Nadu?...

SHRI M. A. BABY: At least it
should not be televised. That i
also being done now.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: What do we wit-
ness in Tamil Nadu? All communa
forces are fuelled and flared up. So
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[Shri Aladi Aruna glias
-1, chalam]

V., Aruna-

far we have not seen such leaders.
During MGR’s period there was no
agitation of Vanniyars. Their prob-
lem was settled peacefully. What do
we see now? You have gone in for
para-military forces, To that extent
you have instigated the influence of
communal forces. According to Dr.
Ramadoss more than 25,000 people
have been imprisoned. I do not
know which the correct figure is. Ac-
cording to the Government only
3,060 people have been arrested. Ac-
:ording to Dr. Ramadoss more than
15,000 people have been imprisoned.
Whatever the figure, since it is on the
ave of tha election, I appeal to the
Government to release all prisoners.
It is unfair on the part of the Govern-
ment hecause mostly it is the Gov-
arnment which js responsible for this
situation. Now I understand that the
Congress Party is making alliance
with communal parties without any
s¢nse of responsibility, That is why,
since the major political parties are
not adhering, are not sticking, to
their basic principle, we see commu-
nalism, fundamentalism, money po-
wer, in the elections, The Bill or the
law has totally [failed to arrest or
>urb the influence of money power in
slections. I have to remind this
Jouse that when Gladslone was the
Prime Minister, it was thought that
franchise was given to the commoners
and that gutomatically they would be
in majority and would capture power-
But what do we see in the House of
Commons? In the House of Commons
there are no commoners. That is the
position Even though the right is
given to the common people, evea
though they are in majority, they are
not able to capture power. That is
the reality, because of the influence of
money power, because of other wrong
factors. That is why, to save our
democracy the influence of money
should be curhed. As suggested by
Advaniji, at least in West Bengal and
Keralg 1 am very happy to say that
on the day previqus to the date of
polling no vehicle is allowed. What
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do we see elsewliere? In all the
States vehicles are allowed til] the
last; several lakhs are spent till the
last day. So, Government must come
forward with firm steps against utili-
sation of vehicles on the day previous
to the date of polling. With these
words T conclude my speech. -

SHRT BHASKAR ANNAJI
ODKAR (Maharashtra): Mr. Vice=
Chairman, Sir, I decided to participate
in this debate, with a sense of delight
which I experience on such occasion.
Sir, in the life of individuals ag alsg.
in the life of institutiong like Parlias
ment, such occasions do come, unique
and rare, as I call them. Such oc-
casions have the effect of heightening
the human spirit while one ponders on
the debates like this one. '~ ™ """

Sir, with regard to the Sixty-second
Amendment ¢f the Constitution, not
only this House, but also the other
House, stood up as one man and one
mind, and put its unity behing it
and that it gives me a sense of just
pride because in that all separatism,
all sense of elitism and all superficial
differences weve sunk and this House
became truly a Parliament of the peo-
ple, exercising its Constitutional po-
wers so as o ‘effect the change in artj-
cle 326 of the Constitution. - ymere

The deliberations surrounding this
Constiutional amendment are a unique
phenomenon and I think that, whe-
ther you adopt the word ‘‘revoluntion-
ary” or “historic”, it is epechal and,
in my view, iy ushers in a new epech
in this couniry, Constitutional, legal
ag well ag democratic. We have once
again proved by this measure and by
the exercise here that we are all uni-
ted in purpose and goal. This singu-
lar politica]l exercise has evoked in my
mind waves of joy and happiness. All
these thoughts and feelings that I
want to record here. 'Therefore, first
and foremost, let me offer my congra-
tulations and sense of joy to the Prime
Minister, to the Law Minister and to
my colleagues here and also to the le-
aderg in the Opposition who have
unapimously supporteq the Constitu-
tion (Sixty-second Amendment) Bill
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Sir, I do not share the view that
when the Constitution was founded

and framed, the age 21 that had been
fixed then was an anomaly. Some of
my friengg on thig side also thought
$0; so also the friends on the Opposi-
tion side, They are mistaken in ha-
ving their views with regard to this
age of 21, May I say that when the
firsy Draft of the Constitution was
offered passing, a very  vigorous,
vibrant and blunt speech was made by
Dr. Ambedkar and he referred to the
reason why he chose the adult indi-
vidual as the unit of the Constitutional
authority and power? Before 1 quete
him, may 1 also refer tp his very very
felicitious exnression which nictures
the mood ~f this House as well as of
the other House. When he expected
this country to have “Constitutional
moralitv” and to have ity diffusion?
He said, gnd I quote:

“While everybody recognises the
necessity of diffusion of Consti-
tutional morality, for the peaceful
wotking of a democracy and a demo-
cratic Constitution, there are two
things inter-connected with it which

are not, unfortunately, generally
recognised....” -
THE VICE-CHAIRMAN (SHRI

SATYA PRAKASH MALAVIYA):
Mr. Masodkar, sorry for the interrup-
tion. We have tg take up the Ap-
provriation Bill at 3-30 today. It will
be better if you can conclude within
five minutes.

SHRI BHASKAR ANNAJI MASOD-
KAR: I think we can continue to-
morrow. But I want to finish this
auotation. These are important quo-
tations which I do not want to leave
in the middie.

SHRI CG. SWAMINATHAN (Tamil
Nadu). What time are we coniinuing
up to? ' T w

THE VICE-CHAIRMAN  (SHRI
SATYA PRAKASH MALAVIYA). The
time for the Appropriation Bill is two
hours and now it is going to be 3-30.

|
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SHRI G. SWAMINATHAN: Are we
Boing to take up tnis subject after 8-
o’ clock?. ;. A

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA):

There ig a statement by the Minister
also,

vErey - NI AN Ll {13500 0 I
SHRI G. SWAMINATHAN: Arc you
going to take it up after that or are
you gaing to take it up tomorrow, be-
cause we want to be given a chance,
because the parties have been consul-
ted and the Opbposition parties have to
be given a chance to speak?

THE VICE-CHAIRMAN (SHR!
SATYA  PRAKASH MALAVIYA):
Tomorrow,

SHRI G. SWAMINATHAN : I am
told that the hon, Minister wil} reply
tomorrow. I want to know whether
the Opposition people wil‘l be as}c‘ed

to speak tomorrow, .

THE VICE-CHAIRMAN (SHR1
KAR: I want to finish thig quotation.
Yes, they will be asked to speak to-
MOrrow. e -

o TD

SHRI BHASKAR ANNAJJ MASOD-

KAR: 1 want to finish this quotation,

and then as you have ruled we can
switch on to the other subject.

This is whay Dr. Ambedkar said: .

“The form of administration must
be appropriate to and in the same
senge as the form of the Coustitu-
tution. The other ig that it i per-
fectly possible to pervert the Consti-
tution without changing the form
b merely changing the form of
administration to make iy inconsis-
tent and oovosed to the spirit of
the Constitution” ..

Poth these aspects werp present

then.
Now a~ +ou have ruled. 1 will con-
tinue tomorrow.

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA): Wc
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[Shri Satya Prakash Malaviya}
shall now take up the Appropriation
(No, 5) Bill as pased by the Lok
Sabha. Mr. Gadhvi,

APPROPRIATION (NO. 5) BILL 1988

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDI-
TURE IN THE MINISTRY OF FI-
NANCE (SHRI B. K. GADHVI) Sir,
I beg to move: i

“Thay the Bill to authorise pay-
ment and appropriation of certain
further sums from and ouy of the

Consolidated Fund of India for the

services of the financial year 1988-

89, as passed by the Lok Sabha, be

taken into consideration.”

The Bill arises out of the Supple-
mentary Appropriation ‘Charged’ on
the Consolidated Fund of India and
Demands voted py the Lok Sabha on
December 6, 1988. These involve
‘grosg additional expenditure of Rs..
845.22 crores,

Apgains¢ the gross additional ex-
penditure of Rs, 84522 crores con-
cerned  Minitrises|Departments have
identifieg matching savingslincreaesd
receipts to the extent of Rs. 195.22
erores leaving a ney  additional re-
qurement of Rs. 650 crores. This
compriseg Rs. 250 crores for fertili-
zers subsidv Rs. 200 coreg for ex-
port subsidv Rs. 100 crores for Comp-
rehensive Crop Insurance Scheme and
Rs. 100 crores for floog relief. The
details of the Supplementary Demands
are available in the documents laid
on the table of the House on 2ng De-
cember, 1988,

Sir T move,

The question was proposed.

SHRI KAMAL MORARKA (Rajas-
than). Sir I r'se to oppose the Ap-
propriation (No. 5) Bill 1988, This

Bill, 1988 136"
involves gross additional expenditure
of Rs. 845,22 crores and the main fea-
tures have just been given by the Mi-
nister,

AN
) R

Before 1 come to these specific Sup-
plementary Demands , I would like
to point out to the Government three
indicators, importan; indicators, which
show the current state of the econo-
my in the year 1988-89
the month of December., Seven clear
months have passed. We are in the
8th month in the ninth month.

We are in

After three months the Government
of India budget w111 come in Febru
ary. -
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Firet ang foremost, we must note
that the current year’s borrowing
from the Reserve Bank has been go-
ing on at the rate of Rs. 1000 croers
per month. Ay this rate, by the end
of the year, the Reserve Bank bor-
rowings will total tp R, 12000 crores.
This jg roughly what the Budget de-
ficit would be. At the begimming of
the year, the Budget deficit wag pro-
jected at an order of about Rs. 600C
crores, which means that we have al-
ready borrowed from the Reserve
Bank the entire projected budgetary
deficit for the entire year. Now, the
Finance Minister recently in one of
the fora outside this Houes promised
that the Budget deficit will be con-
taineq at the figure projected at the
beginning of the year,

No, this looks to be a rosy promise
In fact, it is  threat that further
taxation is round the corner. The eX-
penditure has already been inecurred
and if the deficit is aleady more than

what we had planned and if by
March you are noty going to can-
tain the deficif then there s

only one way in which you can
do it and thay is by mopping up
additional resources by way of either
taxation or administered prices. My
first request to the hon. Ministe, is.
“Please don’t qo it” In petroleum
prices, steel prices and coal prices, the



